
4j; (, tt 

' 
4 

FORM No. -4 
See Rule (12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

PWL'M CkLl 
I 
:j/ 

(1 	 ApplicationNo ............. ....  ..................... of 200 

Applicant (s)...n -.........47.t 	..... 	Respondent (s)..U1U.. .... 	9))  

Advocate for Applicant(s).)4, ............ ...... 	 Advocate for Respondent(s) 
1/ 	PIcLQII ,ccP 

PLmK4 

1 	NOTES OF THE REGISTRY 

fi Pe/- 
for co'; 	 11. 

- 
23•t 

7(t)) 

ORDERS OF THE TRIBUNAL 
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Orderdatjj1,j2 .200?. 
Iar 	Nr.K.Lenkae learned 

Counsel appearing for the pplicaflt 

nd Mr.R,C.Rath, learned Stand irig CounSel) 

on whom copy of this OA has teen served. 

RadhikaTu3ni Brha, has filed 

ti.s O.A. U/s.]9 of the 	nin strative 

Triluflals ct,19$5;because no terminal 

benefits are being paid to her, following 

the premature death, of her son Naras:Lngha 
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I3raTna and no employment under rehabilitation 

assistance sch'ne has been extended in favour 
le 

of her grand son.It is the case of the 

Applicant that her son N.Braina zho was in 

service of SE Rai1wr atandinunda)bece 

sick and died prnature1y on 2.6,1994.It is 

the further case of the Applicant that 

although she has pltced on record all 

required materials, the Respondents are)  

by remaining callous,not disburssing her 

terminal benefits; nor providinc a 

caipassionate employment to her grand sons  

It is the positive case of the Applicant 

that the Respondents have not responded to 

her in any manners  

In the aforesaid premises, 

7ithout waisting any tirne,this O.A. IS 

disposed of, at the anission stage,with 

direction to the Respondents to treat 

this 0.A. as a represent:tion of the 
46 

Applicant to the Respondents and PaSS 

necessaj consequential orders,with n a 

period of 90 days fran the date of receipt 

of a copy of this orderIn order to 

expedite the matter,the Resondents should 

depute a Welfare Inspector to contact the 

Applicant ---,na collect infon ticn for 

expeditious disposal of the matter in 

issue. 

3end copies of this order1  

alongwith copies of the QA1to the 

Respondents and free copies of this 

order be given to learned counsel for 

the Applicant and Mr .R .0 .Rath, learned 
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O,A.No •__ 	/2003 

$t&iding Counsel for the Railways;on wbcm a copy 

of this Oricinal Application has already been 

served. 

imber (Judicial) 


